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T H E  JAMMU AND KASEIMlR STATE SmEP AND' SHEEP 
PRODUCTS DEVELOPMENT BOARIB ACT, 1979. , 

(Act Na IX d 1979) 

I - 
[Received the assent of the Governor on 29th Sepentber, 1919 and 

puMisked in the Government Gazette dared 29th Septe#~rber, 1879.1 

An Act to prwide for the estabNhnrnt of a Sheep a d  $keep Prakrtr 
Dtwbpwnt Board for pracw?earmt ofrmr we& its grrrtllng a d  s a l e 4  
Eor devek,palwt of Sheep and Wset lIndrstry witMn the State and for 
matters cornneered therewith. , 

Be it en&%& by the Jammu a d  Kashmir State Legislature ia tETe"Thitz&h 
Year of the Republic of India as f&vws :-- 

CHA-R I 

1. Short title, extent and commencement. -- ( 1 )  This Act may bc &fed t h ~  
Jammu and f ishmit  Sheep and Sheep Products Development Board Act. 19?9. 

(2) It extends to the whole of t G  Stirle of Jammu and Kashmir. 

(3) It shall come into force on such date as the Goversatent my, by 
notification in the Government Gazette, appoint in &is 

2. DeJnitions.--In this Act, unless the context athenvise requires,- 

(a) ''Ehxrd" meam the Jammu and Kashmir State asrcE 
Products Datelopmenf B d ,  estabilished uwkr this Act ; 

' ~ a a )  "Broder" mans a pison. who rears sheep or goats br Wh ud 
produces wool, pashmina and bye-products t h m f  f ~ r  smd 
includes wool and p h m i n a  grower.] , 

(b) 2["Maaaging Director"1 means the Z[Managing D i m o r f  aF the 
and Sheep Products Development Board appointed under sub-section 
(1) of section 8 ; 

=[(bb) "Dealer" means a pesmn other Nan a ls'eehr who on the 
business of selling and purchasing wool,, pashmim and by&pru&cts 
thereof. ] 

(c) t'Gavernme&' means the ($vernment of .3arn&u mad ir , 
State ; 

1. ctku$e (aa) Inserted by Act XVH of 1983. 

2. Strl)lrf'ttt&& d"ibTd. 
3. CImsc (bb) iarcrted fbsd. 



60 STATE SHEEP AND SHEEP PRODUCTS DEVELOPME BOARD ACT, 1979. 4 
(d) "Prescribed'' means prescribed by rules mad under this Act ; 4 

'[(ee) "Wool and Pashmina grower" means a who owns sheep or 
goats or both and produces wo61, bye-products thereof 
for sale but does not rear sheep 

(e) "Regulations" means regulations made urtder 

Establishment and Constitution of the atd. 

this Act. 

3. Establishment of the Board.-- (1) The Governme by notiftation 
in the Government Gazette and with effect from a date 
constitute a Board by the name of the Jammu and 
Products Development Board. 

(2) The Board shall be a M y  corporate having pe tual succession and 
common seal and may sue and be sued in its corporate name and shall have 
the power to acquire, hold and dispose of property for th purposes of this Act. f 

(3) The Board shall for all purposes be a local au ority. 9. 
(4) The Board shall have its head office at Srinagar d may have offices 

at such other places as it may consider necessary. 

4. Constitution of the Board.--The Board shall abnprise the Minister 
Incharge (Sheep Husbandry) as ex oflcio Chairman, 
the Deputy Minister, if any, as ex officio Vice-C 
members not exceeding seven, two members from 
one from the Legislative Council and three non 
from Wool Growers and one from Wool P r m  
the Government. 

5. Disqualification for being a member.--A person all be disqualified to 
be appointed as and for being a member of the 

(b) is an undisckirged insolvent ; or I 
(a) has been convicted of an oiknce which, in 

Government, involves moral turpitude ; or 

*' (c) is physically or mentally incapable of acting as ch member ; or b 

the opinion of the 

(d) in the opinion of the Government has failed act or has b r n e  
incapable of acting in the best interests of the Board hiis so abused his 
position as the member, as to render his continuance detrimental to 
the interests of the Board or the general public ; or 

I .  Clause (ee) inserted by Aot XVII of 1983. I 
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(e) has directly or indirectly by himself or by any partner .or employer or 
employee any share or interest, whether pecuniary or athenvise in any contract 
or employment with, by or OR behalf of the Board ; or 

(f) as Director, Secretary, Manager or other o f f i r  of any company which' 
hab any stmre or interest in any contmct,or employment with, by or on M a l f  
of the Board : 

Provided that a person shall not be disqualified under clause (f) by reason 
only of his or the company in which he is a Director, Secretary, Minager or ~ other officer having a share or interitst in- 

I 

(i) any sale, purchase, lease OF exchange of immovable- p r o m  or any 
agreement for the same ; or 

(ii) any agreement for loan o f ' d y ,  or -8ny security %r j~ympayment.d 
money only ; or 

(iii) any newspaper in which any advertisement relating to the affairs of 
Board is published ; or 

(iv) an occasional sale to the Boad 6 to a vahte not e x d i f i g  ten 
thouvnd rupees in any year, of any article in which he or the company 
regularly trades. 

Ew@onntiofi :--A person shall not be d&med to have a e  sham or 
interest in any contract or employment with, by or on behalf of, the Board \ 

by reason only of his being a ,@areholger of the company which has such 
share or interest. I 

6. Term of o@w ofthe- members.--(I) The term of o&iw of a member 
of the Board shall be three yean unless he is disqualified earher u&kS 
section 5. 

(2) An outgoing member, if othenvise qualified, shalt, be eligible for 
re-appoin&ent. 

(3) A member of the M r d  may a1 mynime, by writing under,his hand 
addresd to the Government, raign his bffiee-and on such resignation beiarpl 

- accepted, he shalt bc deemed to have vacated his ofice. 

7. Casual vacancy.--A casual vacancy caused by resigmtion Of any 
member under sub-section (3) of section 6. or b r  any other reason shall be filled 
up by the Government. 

8. Appointment of ert~ployees of the Board.--(l) The Board shdl ha% 
the fotk&ng .officers who" shail' be appointed in consultaion with the 
Gavernment : 
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(a) '/Managing Dircctor] ; and 1 
(b) '&Financial Advisor]. 1 
(2 )  Thc Board may appoint such cmployccs as it c nsidcrs ncccssary for 

[Ire cficicnt pcrlbrmancc of its functions undcr this A t. a 
9. S~Iar ie .~  nnd nllou~nnce.~.--(l) The nicn~bers o the Board shall be 

entitled to draw such honorarium and travelling es  nses or salarics and 
allowvances and be subjcct to such othcr conditions f service as may be 
prescribed. 1 

(2) The employees of thc Board shatl be entitlcd to cceivc from the fund 
of the Board such salarics, allo\\~anccs, travelling cspc scs ctc. and shall bc 
governcd by such conditions of service as may be dctcr 1 incd by regulations. 

1 1 .  A!eeti~igs.--(I) The Board shall tncct at such ti e and  lace and shall 
observe such procedure in regard to the transaction"of siness in its mcctings 
as may be detcrinincd by regulations. 

10. Control of '[A4n11ngi11g Director].--Subject to 
control and dircctioes of the Board, B e  management 
over the cinployccs of the Board shall be wsted 
Dircclor]. . 

(2 )  In the absence of the Chairman any member el cted by the mcnibers 
present, amongst themselves, shall preside at the 

the supcrintendence, 
and gencral control 
in tlie '[Managing 

(3) The quorum to constitute a meeting of the Boar shall be onolialf of 
total mcmbcrship. 

(5) Any person invited by the Chairnlan for advice h v e  no right to 
vote. 

(4) All decisions shall be by majority of votes and 
Chairman shall have a cadting vote. 

12. DisquoliJcalion for pnrticipntion in procee 'ngs on accotri?t of 
interest.-- A mcmber, \vIio is directly or indirectly conc rned or interested in 
any contract, loan, arrangenicnt or proposal proposed to be entered into by or 
on bclwlf of the Board, shall, at the earliest possible op ortunity, disclose the 
nature of his interest to the Board and shall not'be pr sent at any niecting 
thereof when any such contract, loan, arrangement or roposal is discussed, 
unless his presence is required by othcr members for th purpose of eliciting 
inlbrnmtion and no member so required to be present s all vote On any such 
contract, ban. arrangement or proposal. I 

in case of a tie, the 
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14. Functions of the Bonrd.-Subject to the provisions of this Act, the 
functions of the b a r d  shall be,- 

(a) t@ F u r c  wool and psh&na minty from the primary producers at 
\the prevailing market rate and Ba make necessary arrangements for its 
sale ; i 

(b) to make arrangemcnts for pading and combing of wvool ; 
0 

(c) lo recommend to the Government such measures as it may co'ns'urer 
I 

necessary for the development of Sheep an$ Wool Industry ; 

(d) to take up marketingof '[shcep and goats skim] and to build modern 
sale yards ; and 

(e) to take up spinning of wool. 

15. Pot~ers of the Bonrr/.-(I) The b a r b  shall, snbjiect to the $Wisi.ons 
of this Act, haw powers to do all sirch acts as mny be ftecessary for carrying 
out its functions undcr this Act. 

(2) Without prejudice to thc generality of the foregoing provisions such 
powvcrs shall include tllc powcrs- 

(a) to set up collcction, gr'ding and selling centres for pashrni- and 
wool ; 

(b) '[to ~egister dcalcrs, wool classcrs,] shecp breeders and wod d l = -  
tors ; 

(c) to cntcr into such contract or arrangerncnts with any person as the 
Borrrd may dccm ncccssary for performing its functions under this 
Act ; 

(d) to borrow n~oncy, issue dcbcntures, bonds or stocks and mctnagq its 
funds ; and 

(c) to incur cspenditures and grant advances for performing its~fumisns 
undcr this Act. 

16. Powers of the Bwrd to undertake other projc'cts.-The Board may 
udcrtake any project at its owrr instance or at the instance of the Govcrnmmt 
or any other person connected with the development of Sheep and Wool . 
Industry on such terms and conditions as may mutualty be agreed upon, 

1. Substituted by Act X V l l  of 1983, e.5. 
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I I 

(2) The fund shall be applied towards expenses incurred by the 
B a r d  in the discharge of its functions under and for no other purposes. 

I ' 17. Funds of the Board.-(I) The Board shall 
fund to which shall be credited all moneys received 

(3) All moneys constituting the fund referre to in sub-section (1) shali 
be kept in the J&K Bank Ltd. or any such othc Scheduled or Nationalised 
Bank as may be determined by the Government : I 

have and maintain its own 
by or on behalf of the Board. 

Provided that nothing in this sub-section deemed to preclude the 
-rd from retaining such balance in cash necessary for current 
payment of day to day expenditure. 

(4) At the close of the financial year the Boa shall determine the profits 
that may have accrued to it during the precedin year and remit the profits 
into Government exchequer as revenue of the vernment : 4 

Provided that in determining the profits shall also take into 
account all expenses due on account of taxes, of loans, intcrest on 
loan, liabilities incurred but not redeemed and as the Government 
may allow to the Board to build and running of affairs 
of the Board. 

'f(5) The authorised capital of the Board be Rs. 2.00 Crores 
divided into such number of fully paid up shares may, from 
time to tinie determine and each such capital 
value.] 

18. Si~bventions to the Board.-The Governmc t may, after due appropria- 
tion by law of the State Legislature, from time t tinie, make subventions to 
the Board for the purposes of this Act on such rtns and conditions as the 
Government may determine. 1 

21. Budget.-The Board shall prepire every car a Budget in respect of 
the financial year next ensuing, showing its receipts and expen- 
diture. 

19. Loans to the Board.-The Go\~eniment may, 
loans to the Board for the purpose of this Act, ot 
as the Government may determine. 

20. Repayt~~enr of loan.-The Board shall, for 
any loan raised by it, establish a sinking fitlid 
prescribed. 

22. Accounts and Riddit.-(I) The Board shall intain proper accounts and 
prepare annual statement of accounts including t alance sheet. 

from time to time, advance 
' 

such terms and conditions 

the purpose of repiyment of 
in such manner as may be 

I 

1. Sub-section (5 )  iaserted by Act XVII of  1983, s.7. 
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27. Protection for action taken in good or other 
legal proceedings shall lie against the, 

y".  Chairman or member or employee of 
gomi faith done or intended to be 
thereunder. 

Miseellaaaaus 

26. Local bodies to assist the Board.-Every 
assistaace and furnish such information to the 
amncction with its functions under this Act. 

28. Members etc. deemed to be public Chairman and the 
membtm d the Board or its employees 
purgcuting to slct in pursuance, or any of 
se~aots within the meaning of section 
Samvat 1989. 

local body shall mder  such 
Board as it may require in 

29. Authentication of proceedings.-All ngs of the Board shall be 
authenticated under the signatures of the C or the member presiding 
in the absence of the Chairman and all or er instructions issued 
by the Board shall be authenticated by of the '[Managing 
Director] or any o&cef of the Board so 

30. Recovery of sums.-All sums due to the rd shall be recoverable as 
arrears of land revenue subject to the provisions f Land Revenue Act, Samvat 
1996. I= 

?2- 

\ 3 1 .  ~ d e ~ a t i o n  of powers.-Subject to of this Act aria rules 
made themmder, the Board m y  by gene rs, dekgate either 
undtianally or subjeot to such conditi be'spdfied in the order, 
to the Chahmm or any member or emplo Board any of its powers 
and duties other than the powers to make regulations under section 
32 and 33 of this Act. 

32. Powers to *make zules.-(l) Tlae may within one year of 
the oo-t of this Act, by Gazette make 
rules for carrying out the purposes of this Act. 

(2) 'In p a ~ r ~ d a r  and without prejudice to generality of the foregoing 
powem such rules may provide for all or of the following matters, 
n8mdy :- 

(a) the maniler in which the sinking fund shall 
invested and applied ; 

1. S a W t u t d b y  AetXVl lo f  1983. 

be established, maintained, 
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